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Of f i Zfe Not e 	 Dat e Gourt Orders 

16-6-97 	 M"Sukumar NoCommen, the applicant 

in person, Mr.S. ,~kli, Sr.C-G---C- -.E*or 

4. 	 Roy with Mr.V.?Z. fresronden -  No.l. M.r.A. ,  
o 	 0 

IPat'.I -,ak learned counsel for respondent 

No.2. 

"he applicant 	mentiozied ezrid 

frequested that the application ma -,,- be 

Itaken up for consideration of Admisslot 
C. F 	 unlisted to-day due to t ~Lurgency of 

	

A f- -7 G e-0-  I 	I the matter. Consider cd his sub ission. 

The O.A# is taken uD  for con3ideratioN 

of Adm ission to-day as the mattor is 

urgent. 

The applicant has submitted that 

there is violation of statutory rules 

and mala fide in his impugned trans-

fer from Agartala to Guwahatio Perused 

the contents of the application and 

heard the applicant* Prima facie the 

contentions in the application need 

scrutinya 

Application is adnItte-do Votice has 

been received by Mr.Ali and F'Lr.A..Roy 

on behalf of the re3pondant ITo. I & 2. 

No formal notice need be jent to. tI.:3m. 
notice be sent by Registzred post to 

respondent No.3 by to-morrow por.~tiv,~l% 

Notice on respondent No.4 to be r~ erved 

by  tha applicant personally. 

The matter is very urgent. Therc-

Ifore, as agr,-ed by all concerned 

I present, thz-,  final hearing will b ,,:! 

contc-t/_ 
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16-6-97 falken up on 25-6-97. Pjr,, R<5y ~~̀s~~res 
1 be 'submi' that written.,ztatement wi, tte~ 

-i' date of hearing and y him before' tl e 

the' a'~p'lllcanf_, -;~ili al'sb ~'be s er ,~ied a 
t hit," 's,  a . i~  

:. 
e efore the date :"Popy 

List f r heartn on' ,25-6-97. -;g 
t1ppl ican't prays , for interim. 

relief Order,.,  ffowe1%ter:Me-,Roy has vehe-
mently-,oppqsed'grantPg of interim 

r 
4qar b tl~ 	'S~~ nce the 0 

matter..'has biserf placed. fox final 
~ hearing on 25-6-97 for the ends of 

it is ordered th justic . e , 	 atE' t' lv6 he 	b'p6n 4_: 
- :dents shall keep in abeyance 'Ache 
bperation of - the iinpugned 6rder 140 9 F/35 
(01)tGA/74(L) dat dd 20m-5-97 (Annexuqge 6) 
and ,  No ~ T dated:2'-6-97. 
(Annexure 11)' till 25-6-97. 

iin'. 

Vide order dat 	-6-97 In ed',18 .)9  
itioii No,,177/97, thematend- 111C 

;Q - 	

c et 

-,o the t3ent pf ment has been'allov~ed ,  t 	eX 
adding the name of Shrl V.Thulasida8, 
C  'hjq~f SectetarY 6,  hi 	 Government ~ of i~jpur'a 
,.4s Respo' 	 ,d an n ent Up. 5. Hearij. ,,i,g is 1 is te 
25.-6-97 bas already ordered - 

0,3 _k6 a&f- % 4  

jq e~lxi er 
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Learned 

ccuns3l N r A. ROY 'Ath Pl'rzA. 9hosh 4 
Fo r the State x16 3 & TripLi ra VI re S. 
Ali p  learned Sr. C.(',.S.C. for 

respondent No.1 . 

Mr Dommen has submitted in 

writing that the reaporde(3t Na, 2 

State of Tripura, has U*O-x , 	(1 ) 
Notification f4o.F.35(0j)---2A/71(L) 

dated 18.7.1997 cancelled tha 

impugned Notification No.F@35(01)— 
GA/74(L) dated 20 .5.1997 and 
(2) vide Mo7mo ?qo.F.35(01)--GA/74(Q 

dated 18.7.1997 superseded imPugned 
Memo No.F.35(GA)/74(L) dated 

2.6.1997. Mr A. Roy has conFirmed 

the statement of the applicant. 

Thti applicant prays that in the 

racts and circumstances he may bG 

allowed to withdraw the SPPlication, 

Prayer of the applicant ir, 

allowed. The application i s  

dismissed on withdrawal. No order as 

to costs. 

M 



TA6. 9 7 The 	 in person, 

S. Ali, learned Sr. -,—G.S.C., )iaxpiammi f)h 

	

't 	 No. 1, Mr A. Chakraborty, learned Adv#jcatu Gene 

b 

	

	 Tripura together with Mr A. Rby, learned cuunse7l 
for respondent 

I 
 No.2' are present. Mr A. Roy with '  e.A 

Mr P.K. Pal for respondent No.5 are present. Written 
C 

	

	 statament have been submitted by respondent No.2, 

State of Tripura and by Mr V. Thulasidas, Chief Secretary 
nv- "6  

to the Government o 
I
f Tripura, respondent Nc.5. Rejoinder 

to these written statements ha& been submitted by 

trLA I'Cle-'s 

	

	
the applicant. Copy,  of the rejoinder has been served 

on respondent, Nos.1, 2 and 5. 
CL C---A 

Mr Ali seeks four weeks time to file written 

statement by respondent No.l. Prayer of Mr Ali is 

allowed. However, it is made clear that in view of 

the urgency of the matter the written statement, 

if any, shall be submitted by' respondent No.1 before 

.the next date of hearing with copy to all the other 

parties. In the event of failure of respondent No.1 

	

-AA 	 to file the written statement hearing will proceed 

without their written statement. 

As agreed by the parties present the date 

of final hearing is fixed on 23.7.97. 

.Copy 	of 	the 	order 
may be furnished to all parties 
including the applicant. 

~y_Qrder- 

nkm 
14t 

The 	learned Advocate 	General, 	Tripara, 

submits 	that 	the interim order may be vacated which 

the applicant opposes. After hearing both sides I consider/  

that 	the 	interim 	order shall 	continue 

date 	of 	hearing, 	i.e. 23.7.97. 	The 	respOndents 

at liberty to agitate this issue~ again on thl(f 

On 	the 	next date 	of ' hearing 	respondent 

No.2 	shall 	produce, 	all the 	records 	mentio;ied 	b ~ -the 

applicant in paragraph 52 of the original 	application. 	1// 
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